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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

Hon’ble Shri Govindan S. Tampi, Member (Admnv.)
Hon’ble Shiri Shanker Raju, Member (Judicial) 5

0.A.No.1771/2000 \O/
New Deihi, this the 11th day of Oecember, 2001
Smt. Prem Lata

Ex-Group D’ Peon
0/0 the Comtrollier & Auditor

General of India
New Delhi. .. Applicant
{By Advocate: Shri U. Srivastava)
Vs,
The Comptrolier and Auditor
General of Indisa,
New Delhi - 2.

The Dy. Director (F)

O/0 The Comptroller & Augitor
General of India

New Deihi - 2.

The Administrative OFficer {(E)

ﬁffiue of the Comptorlier and

Auditor General of India

New Deikni -~ 110 002. .+ . Respondents

{Advocate: 3hri Madhav Panikar)

ORDE R(Oral)
By Shanker Raju, Member {(J):

Heard the learned counsel for both the
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2. The applicant, who was appointed on
ompassionate ground as  Group D’ employee, has
ited an order passed on 6.11.1938 whereby a major
penalty procesedings have been instituted under Rule 14

of the CCA (CCA) Rules, 1865, the appiicant has been

filed against the order passed by the discipiinary

authority, the appealliate authority took a

her husband and
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- )

she has t©o support her family, the major penaity of

removal has been modified to that of compulisory

.12.1838, By an order

9 )

retirement vide order dated
dated 22.6.1988 the reviewing authority has upheid the
orders passed by the appellate authority. The learned
counsel Tor +the applicant states that the penhaly
imposed  is  without Tollowing the gdue process oFf  1aw

-

and procedure as the applicant has not been provided

o

with complete enquiry report despite making request
and also that extraneous matter had been taken into
consideration by the authorities Lo arrive at  the

major penalty which was ultimately reduced. It s

alsa stated that as the eariier incidents have besn

as}

taken into consideration where the appiicant had
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already been awarded punishments would amount

double jeopardy.

4. On the other hand, the respondents 1in
their reply have strongly rebutted the contentions of
the JGearned counsel for the applicant and stated that
the allegations against the applicant as of serious in
nature which she had admitied in pursuance of the

receipt of the charged memorandum. It further

-
(1}

stated that complete engquiry report has be served

<1}
5

upoin  the applicant and despite opportunity she could

not prefter to Tile reply to the same. It is lastly

]

tated that taking a compassionate view of the matter
the penalty has been reduced to compulsory retirement
which would not affect the retiral benefits of the

appiicant.
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5. We have caretully considered
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contentions of both the parties and after perusail of
the entire discipiinary proceedings the appeilate and
review authority had raecommended Tor combuisory
retirement, we Tind no tegal infirmity in  the
proceedings conducted by the respondents. The ground
taken by the applicant that the complete enquiry
report has not been setrved upon her, as claimed by the
applicant, is not carrect. Further, the applicant nas
W e "
also admitted fheroweawnge P guility. In this view of
the matter the application TacKks

accordingiy diamissed. No costs.
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(SHANKER RAJU) (GOVINDAN/S. TAMPI)
MEMBER(J) MEMBER (A)




